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ORIGINAL APPLICATION NO,1415 of 1994

DATE OF ORDER:!16th July, 1996

BETWEEN :

M.S5.RAMASWAMY IYER .. Applicant

L i , and .

1. Union of India represented by f

the General Manager,
South Central Railway,
Secunderabad 500371,

2. The Chief Persconnel Officer,
S.C.Railway,

Ci AT Ean AT «+ Respondents
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COUNSEL FOR THE APPLICANT : Shri P.N.A.CHR&STIAN

1 "
AANNESET  PAR THE RESPONDENTS : SHRI J,R.GOPAL RAQ-

CORAM: L P
e=-

i
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HON'BLE SHRI R.RANGARAJAN, MEMBER (ADMINI%TRATIVE)

JUDGEMENT ;
. i
{AS PER HON'BLE SHRI*R.RANGARAJAN, M?MBER (ADMN, )
o
Heard Shri P.N.A.Christian, le?rned counsel for

the applicant and Shri V. Rajeswara Rao irepresenting Shri
J.R.Gopala Rao, learneu stanaing Counswa PRV e ~ -4

respondents. | F
|

2. The applicant in this OA was peroted to the grade

. I .
of Rs.550-900 from the grade of Rs.42ﬁ-700 skipping the

intermediary grade of Rs.550-750 with ekfett'from 1.1.79.
His pay was initially fixed 1in acéordance‘ with the
Establishment Serial Cilrcular No.196/67 dated 10.8.67

. P
(Annexure-I), But his pay was reduced in view of the
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he was promoted to the grade of Rs.550-900 as Steﬁographer
]

Grade I and he should be granted notional ihc;ements

‘ \ .
thereafter., His pay in the grde of Rs.2000-3200 has to be

fixed noticnally on the basis of the above pay #ixation.

-

Jhe applicant is entitled only for pensionéry arrears to be

calculated on the basis of the notional fixation of his pay
. |
in the grade of Rs.2000-3200 at the time of his retiremént.

He is not entitled for any other pensionary benéfits such
r

DCRG, commutation, leave encashment etc. on the basis of
o . . . ‘ ‘
his notional pay fixation in the grade of Rs.2000-3200 as

iverrad  ahnve except the pensionary arrears. The

pen51onary arrears have to be calculatea anu pdiu we ao..
v L]

from 10.10.1993 i, €, one year prlor to fllxng of thlS OA

‘; St h L aAa 1a ang : .‘
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5. . The OA. is ordered accordingly. No costs,
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the lower scale skipping the intermediary scale in between
higher scale and the lower scale. As per that circular

even though he skips middle scale and jumps to.the higher

scale, his pay should be fixed as per F.R. 22-C in the

middle scale and with respect to that hﬁs pay in the
higher scale has to be fixed. In purs;ance of that
Establishment Serial Circular No.196/67 the applicant when
he was promoted from the grade of Rs.425-70G0 to Rs.550-
900, his pay was fixed vide Memo No.P/EST/608/CA dated
6/7th May 1981 (Annexure-II). The above fixation was
confirmed by Memo No.P/EST/535/Steno - dated 11.3.1982

(Annexure-111I), Howeﬁer, the Railway Board vide letter

Na € TTT/TR/DCE_2/E mb T Acend 3n & na i« .

withdrawn the Establishment Serial Circular No.196/67
dated 10.8.67 and directed all the Indian Railways and
others that whenever an employee is promoted from the

lower scale to the higher scale skipping intermediary

“ o 1 B . . - —

- ——1 .

following FR 22-C and to the higher scale thereafter
following FR 22(a)(ii) (Rule 2017 R—II); Accordingly the
pay of the applicant was reduced in accordance with the

letter dated 30.8.84 from:  February 1987, Some of the

arn ] 3 e - £3 1 0 A X N a1 ~ A = ENPI

Maaras Bench of this Tribunal praying for/qeshing of the
I X | . . i '
instructions issued vide letter dated 30.8.84. The Madras

Bench had set-aside the instructions issued vide letter

dated 30.8.84. and directed the Railways to follow the

garlier Establishment Serial Circular No.196/67 dated

10.8.67.. Accordingly ‘a fresh Circular
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' f?& THE CENTRAL AOMINISTRATIVE TRIBUNAL HYDERABAD BENCH HYDERABAD
" M.ALND,255/97 'in C.PJ26/87 1A 0.R.1415/94
Between: S ' " Dt of Order: 2133574

-~

Sri MISJRama Swamy Iyer g o
seeApplicant,
And
% KeMiftao, General Mapager, South Caentral Raihuay, o
_ Illrd Floor, Railnilayam, Sscunderabad.’ . '
gtxlu ay,

2% miz.Ansari, Chief Personnel Officer, South Egg;r
Irth Flnar, Railnilayam, Sacunderabad. :

[
|
QRG spondants o'
\
i
|

Counsel for the Applicent @ mr:p.N.A.Christian
Counsel for the Respondents @ Nrfﬂ,R;Gopal Ran
CORAM: :

THE HON'BLE SHRI R.RANGARAJAN s MEMBER (A)
THE HON'BLE SHRI B.S.JAT pARAmESHuAR s+ MEMBER (J)

IHE TRIBUNAL MADETHE FOLLOJING ORDER: - - - -~

Nr?? N.A.Christian for applxcant.,mr.Jaﬂ Sopal Rab for
raspord enta:. , : -

This M.As is Piled for inplamenting the judgement in the

el

[ N S - 2l aas Fma im AR e Ee ol

that the arder in that OR ba i-plemented within 30 days Prom today.e:
In view of that s wa follow that nréer and dirsct ths respondents to
&mgggment the order in 0:A.1415/94 dt,1647.9€ within 30,days from ka

A copy of this order should be handover to the laarned Addl.

standing today to be trandmitted to the respundantsq
Thus the M.As and CiP are closed,

Lo
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-1% KoM, Rau, ngaral Manager. South Cantral Railuay,
IIIrd Flaor, Railnilayam, Sacunderabad. | J

e~ 3

.Z.ﬂnsari,*Chief Pardonnael’ foxcer. South |
Iuth Floor,“ﬁailnilayam, Secundarabad.

Ca?tral ga}lway{

| )

Una copy to MrsP.N.A Christian, Advocate, EAT\Hyderabadal'
w

p
S,

Bna copy t% Nr.J R.anal Rae,
ﬂna cepy to,

.’R(A Ve CAT Hydarabad .

Y

ﬂddl.CGSC,CﬂT Hyderabad.

K Bnq dupllc?te copy ¢ % ;
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